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haIaga ilajhi, while serving as Gr,'' 

staff in the postal Department, died 

prematurely en 07.05,2006 leaving iehinl 

his family in a distxess condition. 

Prayer of the family Of the said hthadaa 

iajhi(ti provide a compassionate appointment 

to one of the meaers of the family) 

having jeeen turned under Annexure-./5 

dated 29.e1.e2, the family of the said 

Hajhi Iyain submitted representations on 

0$.03,62 and 1,9.I2 y their cornuni-

cation under Annexure-A/7 dated 

1espondents have deniea to grant any such 

.enefit(t* provide compassionate appoint-i  

ment) on the f•l..wing reunds;- 

'Lhe scheme of c.apassi.nate 
appointment is limited only 
to 5% of the vacêncy en outsider 
quota. in the said C:C, there were 
34 applicants and only one pest 
was there for the purpose which 
is already filled up after scrut-
inisiny all tne thirty four appl-
ications. eviiongst them the most 
4eservins person was picked up 
consideriny various factors 
such as income of the family from 
varieus sources, lialilities 
like Lducation of Children marr-
iage of the dauhters an& all •thei 
factors pertaininy to indent 
condition of the family, 	t• 

your case snould not •e 
consiitxeci as there were more 
deserving cases than yours for 
the same and due to limited 
numfier of vacancy only". 

For the following two reasons, a 
discl.sed in Annexure-A/5 of 2$.01,02 
and Annexure-7 of 0,1e.42 the prayer 

of the family of late .çajhi(to provide 
compassionate appointment) have .een 

turned dOwn;- 

lecause the family is in 
receipt of terminal benefits 
amounting to Rs.44./-
(nnexure-5) 

secause there are no 
enough vacancies to provide- 
compesiQnate appointment (Anne-
xure-7). 
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For the reason of the folIowin 
decision of the Hon' .le Supreme Court 

of In4ia anfii that of this Tribunal the 

first •bjecti.n(taken under Annexure-5 

dated 2$.1.e2) is not sustinaIle; 

óscause terminal benefits are not to 

be computed to determine the indigent 

conditions of the family;- 

(a) zaboir 1aur and another Vs. 
a 	Steel Authority of India 

Ltd, and others - 202(2) 
AiT (sc) 255; 

(b) mina, Kumeri i4ohant' Vsr 
union of India •nd others - 
(194)2 ATri(CAT) 126; 

Ic) Renkanidhi Sahu Vs. Union 
of India and others - 
22 (2) 1("JJ)(XL-21, 

in aasence of adequate vacancies, it 
has not been possi.le on the part of the 
Respondent Lepartment tio provide an 
employment to the Applicant. va the face 
of the said statennt of the Uepartrnent 

nothing more can be done at this stage 
to help the Applicant. 

apart from the fact that VaCaLiCICS 

were not available, it is seen that the 
Applicant i'u.2 is new 25 years •la an,A, 

therefore, no relief can be ranteA to 

him in this case: as per the decisions 

rendered by the Jodhpur lench of this 

Tribunal in the case of L4ari  Sirih Vs, 
jI ant others in u.A.N4).23ç/2t@2 aate* 

27.49.12. 

For the reaso.is  of the aforesaid 
discussions, after hearing i4r, P. K. adiü 
LeanneE Counsel apL;earinf for the 
Applicant and iir. Anup .c*.se, Learned 
Senior Standin!! Counsel appearing for 

the Respondents, this case is hold to 

be bereft of any. 

In the result, this case is dismissed 
on merit, O Costs. 

1AML1 i46Jf)  IC iAL) 


